
BEFORE THE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE, CHENNAI 

Original Application No.95 of 2020 (Sz) 

IN THE MATTER OF: 

Tribunal on its own motion SUO MOTU 

Based on the News Item in the Dinamalar Chennai 

Edition dated 01.07.2020, "Will Ramapuram Lake be 

Completely restored? Applicant 

Vs. 

The Chief Secretary to Govt. of Tamil Nadu, 
Govt. Secretariat, Fort St. George,
Chennai, Tamil Nadu and others 

.Respondents

STATUS REPORT BY GREATER CHENNAI CcORPORATION

IN O.A. No. 95 OF 20200 

L, S.P.Balasubramanian, Son of Thiru.K. R. Subbiah, Hindu, aged 

about 58 years, the Superintending Engineer, Strom Water Drain

Department, Greater Chennai Corporation, having office at Ripon 

Buildings, Chennai - 600 003, do hereby solemnly affrm and sincerely

submit as follows. 

1. I am working as the Superintending Engineer in the Greater 

Chennai Corporation and filing this report on behalf of the 

Commissioner, Greater Chennai Corporation and hence I am well 

acquainted with the facts and circumstances of the case. 

2. I respectfully submit that his Hon'ble Tribunal has taken a 

Suo Moto case on the paper publication in O0.A. No. 95 of 2020 (SZ) and 

has passed an order dated 01.12.2021 as follows: 
SUPERINTENDING ENGINEER 
STORM WATER DRAIN 9ÉPARTMENT
GREATER CHENNAI CÓRPORATION 



3.We have also reiterated the danger being caused on account

of allowing encroachments to continue in the water bodies or along 

the water bodies and also retterated the responsibitty of the local 

bodies and the State Government to protect the water bodies as 

contemplated under Article 48A of the Constitution of India and 

directed them to act and come wtth an action plan to remedy the 

situatio. 

4. This Tribunal had directed the District Collector, Public Works 

Department and the Commissioner, Greater Chennai Corporation 

(GCC) to file their detailed reports regarding this aspect. Even 

today, no such reports have been filed..." 

3 I respectfully submit that the beautification of the 

Ramapuram Lake Park has almost attained the completion phase and 

only minor works are yet to be completed. The works were delayed due to 

the Pandemic COVID-19 and the Monsoon period. All the works 

regarding the beautification project will be completed by the 1st week of 

February, 2022. Photos are enclosed with this Report. 

S.No. Description of Work Percentage of Completion

90% 1. All round Compound Wall 

80% 2. Footpath 

3 Toilet Block 95 % 

95% 4. Security/Caretaker room 

5. Badminton/Volleyball Court To be taken up 

6. Electrical works 60% 

7. Greenery To be taken up 

50% 8. Open Gym 

To be taken up 9 Children's Play Area 

10. Bore Work 100% 

sUPERINTENDNG ENGINEER
STORM WATER DXAIN DEPARTMENT 

**=******» ***** 



I respectfully submit that the TNSCB has been constructing 
nearly 4140 tenements at Perumbakkam which are under various stages 
of progress and are nearly 20kms from Ramapuram. If the Greater

Chennai Corporation authorities enumerate the slumn families and evict 

the 250 families, TNSCB can provide tenements from them at 

Perumbakkam. These tenements are being constructed utilizing
Gol/GOTN grants and beneficiary contribution. The Greater Chennai

Corporation has to pay the beneficiary contribution of Rs.5 Lakhs per 

tenement (tentative) for which it is a Policy decision that is to be taken 

up separately. 

5. I respectfully submit that at this stage in order to comply with 

the orders of the Hon'ble National Green Tribunal, the Bio-Metric data of 

the encroachers in Survey.no. 239/2A of Ramapuram Lake to be taken 

and Notice under Section 220 of the Chennai City Municipal Corporation 
Act, 1919 to be issued.

Section 220-Prohibition against obstructions in streets: 
No one shall build any wall or erect any fence or other [obstruction or 

projection or make any encroachment] in or over any street [or any public 

place, the control of which is vested in the Corporation] except as 

hereinafter provided. 

It is therefore respectfully prayed that this Honble Court to be 

pleased to pass such other further order or orders as this Hon'ble Court

may deem fit and proper in the circumstances of the case. 

Solemnly affirm that Chennai Béfore Me 
SUPERINTENDING ENGINEER 

On this the 04th day of January 2022 STORM WATER DRAIN 
DEPARTMENT 

GREATER CHENNAI CORPORATION

BF.NO:221 21 
Advocate: Chennai u, A. a cha.JeAnd signed his name in my presence 

Hige Cut, s4 
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pdho1o601. OA No.95/2020.cor ögi prbuonduL 2hgTo 
30 DEC 2021 

votúilbo
Biometric osnflooyIuD ypob 1GLUTarÚußBB 5a66 
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1 Lon 6or Lub GpAu uaGmuw Btüunud (OsbG noTLOb) 

P-0 5ToTS (PpcÖT OubGI ufuuùuLL apdb or.95/2020.cor bgi 
uprhisÚuLLM0T BndT.06.0O7.2020. 

2. LoTST yubls &s6Au uoD Bhüumub (5bG LosdoTLGOD) 

P3 5TION poTOUbEI uluouiL Up&G TOT.95/2020.60T 
ouprsouLBMaor pToir.27.09.2021. 
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pon obgi usluüuLGoron aupdb 61osr.95/2020-ôr ßgi ouphsasÚuBtülcor (ypslu
ouslsd ayscorLng Gysnfloiásiu Goir argi. 

"Considering the circumstances, we feel it appropriate to appoint a joint
committee comprising of the District Collector, Chennai District, a Senior Officer not 
below the rank of the Superintending Engineer of Public Works Department and 
Water Resources Organisation, a Senior Officer from Chennai Metro Water Supply 
and Sewage Board, a Senior Officer from the Tamil Nadu Pollution Control Board of 

particular area designated by the Chairman and the Commissioner or a Senior 
Officer who is in charge of maintenance of the Lakes in Greater Chennai

Cornoration, to inspect the lake in question and submit a status as well as action 
taken report, if there is any violation found to this Tribunal. 

The committee is directed to go into the questiori of the present status or thee 

ake, ascertain as to whether there is any encroachment and if so what are the 
Steps taken to remove encroachnent and protect the lake, what is the SCheme 

t1NTEn



Cvolved by the Cororatvn to protect th: ike: ngainst (rorhment and pollutiohand its stage of implementation, ascertain as to wlhether there ls any discharge of 
untreated sewage into the lake and if so trace out the person responslble for the 
Same and take necessary actlon agalnst that person or department Including 
imposition of environmental compensation and if the quality of the water has been 
contaminated on account of any such act, then make recommendation as to how 
this will have to be remediced aned rostore the sae to lts orlginal position. They are 

also directed to conuct th wiler inalysis tst to ascertain the qualty of the water

and sicps required to inprove the quatily of watcr If t falls below the stondard 
Diovided under the enviroment liaws.

The Greater Chennai Corporation Is designated as the nodal agency for co 
Ordination and for providing all necessary loglstics for thls purpose.

BoBoo prbrusou Bldsorug, Olrsoroomcor D L YLAut Untuns Oir ginD 
nBl»ngl. Gohuntm Ounghhunart. 
Organisation) Giobunt Goa Aumgunarg. Bußi opresco uwb pi nplolßt esb DID 
tonghu atd. atbpud p1pcd AunSlusnoand. %LpIbnG n U6iuum omfluub obpd 

Gungidualb gicmyp (Water ResourcesS 

1DpD MqBIdo gicop yAGung Ls6lu uaLb G 07.10.2020 cp Sobuug 

BuusbBbO vnjúibgIcrongi. Gogib, unGso fscmus aojúisgd Gung0
esmas pung Oriutu oLGgLobbbg mUuuGeirng 

bblmoouwd oncobl Ggbu u cmo BtuTb (OsdG wa0ob) 27.09.2021 

or apriu2psTohlcr usB oroot. 7.6o Bthsaroump alsflonlssüuGletraTI 

"The. Greater Chennai Corporation is also directed to look into the issue and 
come with Bproper_action plan as to how they are going to avoid such things in 
future so as to.protect the water body form pollution. 

&ogb, ung sou 5.60 sId Bn6b6l6o ogisTwsd oLLILAwd iaujssr,

Souo lgmuob, y0 6T%oTU5or 239/2A.do S1mLoÍbgisroT 235 slyblüumOTT s aflesor 

Ghlou bisdr OgnGbgi alsma Osflggidr aTn. 

ybbyrMduroT6T 1OutBar, Bgomyg 

Gysolohssch arng. 

"As part of PMAY (Urban) - HFA TNSCB has been constructing 4140 

tenements at Perumbakkam which are under various stages of progress and slated 

for completion by 2021. These tenements are at a distance of 20km from 

Ramapuran. If the Greater Chennai Coproation authorities enumerate these slum 

families and evict the 250 slum famlies, TNSCB can provide tenements for them at 

Perumbakkam. These tenements are being constructed utilizing Gol/GOTN grants 

and beneficiary Contribution. The Greater Chennai Corporation has to pay the 

beneficiary contribution of Rs.5.00 Lakh per tenement (tentative) for these 

tenements."



SbIBlsoooÚld), LoTobrLLb\g, Gzfu uD Btúunwb (MsDG waTL_GDID) a mI U poudgid unB LTLAU ogITaiuo
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AutsoilcT 0m0oUT ousorLÜuGBpg. 
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Bs6lgblüuTaTj%MoT IGMUT GITTD 51 00rÚUL 1tsoilcor
LUITT Gyssr (Biometric Data) sambiG nriuab. 
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(TRANSLATED COPy) 

z.O.XI.C.No.A3/6019/2021 Greater Chennai Corporation 
Zone-11 
Date: 07.12.2021 

Note to Principal Secretary/Commissioner 

Zone 11- Order of the Hon'ble Sub: Greater Chennai OCorporation 
National Green Tribunal (South zone) Suo moto case in 

OA.No.95/2020 Encroachment of Ramapuram lake - to file 

additional report regarding Biometric survey of the encroachers 

and to issue Notice under Section 220 of the Chennai City 

Municipal Corporation Act 1919 orders requested Reg. 

Order of the Hon'ble National Green Tribunal (South zone)

Suo motu case in OA.No.95/2020 dated: 06.07.2020. 
Ref 1. 

Order of the Hon'ble National Green Tribunal (South zone) 

Suo motu case in OA.No.95/2020 dated: 27.09.2021. 
2. 

Order of the Hon'ble National Green Tribunal (South zone) 

Suo motu case in OA.No.95/2020 dated: 04.08.2021 
3. 

Order of the Hon'ble National Green Tribunal (South zone)

Suo motu case in OA.No.95/2020 dated: 27.09.2021. 
4. 

Report of Thasildar, Maduravoyal taluk 

vide.460/2021/A1, dated.25.08.2021. 
5. 

Letter received from Managing Director, TNSCB vide. RDD 

No.M1/929/2021, dated: 08.07.2021. 
6. 

In the above reference 1 cited, order of the Hon'ble National Green 

Tribunal (South zone) Suo motu case in O.A.No.95/2020 as follows,

Considering the circumstances, we feel it appropriate to appoint a 

joint committee comprising of the District Collector, Chennai District, a Senior 

Officer not below the rank of the Superintending Engineer of Public Works 

Department and Water Resources Organization, a Senior Oficer from 

Chennai Metro Water Supply and Sewage Board, a Senior Officer from the 

Tamil Nadu Pollution Control Board of particular area designated by the 

Chairman and the Commissioner or a Senior OIficer who is in charge of 

maintenance of the Lakes in Greater Chennai Corporation, to inspect the 

lake in question and submit a status as well as action taken report, if there 

is any violation found to this Tribunal. 

The committee is directed to go into the question of the present status 

of the lake, ascertain as to whether there is any encroachment and if so 

what are the steps taken to remove encroachment and protect the lake, what 

is the scheme evolved by the Corporation to protect the lake against

encroachment and pollution and its stage of implementation, ascertain as to 

whether there is any discharge of untreated sewage into the lake and if so 

trace out the person responsible for the same and take necessary action

against that person or department including imposition of environmental



compensation and if the quality of the water has been contaminated on 

account of any such act, then make recommendation as to how this will have 
to be remedied and restore the same to its original position. They are also 

directed to conduct the water analysis test to ascertain the quality of the 

water and steps required to improve the quality of water if it falls below the 

standard provided under the environment laws." 

The Greater Chennai Corporation is designated as the nodal agency 
for co-ordinationand for providingall necessarylogistics for this purpose"

With respect to the above order Joint Committee inspected the 

Ramapuram lake on 07.10.2020 along with the Revenue District Officer 

on behalf of the Collector, Chennai district, Superintending engineer, 
Public works Department (Water Resources organization), Superintending 

engineer , CMWSSB, Environmental Engineer 
Control Board and Superintending engineer ,Storm water drain

department on behalf of The Commissioner, Greater Chennai Corporation 
and submitted the status report and also an additional report to the 

Hon ble National Green Tribunal (South zone).

Tamil Nadu Pollution 

With the above state, order of the Hon'ble National Green Tribunal 

(South zone) Suo motu case in OA.No.95/2020, dated; 27.09.2021 as 

follows,

"The Greater Chennai Corporation is also directed to look into the issueand 
come with a proper action plan as to how theu are going to avoid such thinas in 
future so as to protect the water body form polution 

In the 5th reference cited, Tahsildar, Maduravoyal taluk submitted a report

of 235 encroachers in S.No.239/2A. 

In the 6th reference cited, a letter received from The Managing Director, 

Tamil Nadu Slum Clearance Board regarding providing of alternative tenements 

for the tentative 250 encroachers as follows:

"As part of PMAY (Urban) HFA TNSCB has been constructing 4140 
tenements at Perumbakkam which are under various stages of progress and 

slated for completion by 2021. These tenements are at a distance of 20km from 
Ramapuram. f the Greater Chennai Corporation authorities enumerate these stum 

families and evict the 250 slum families, TNSCB can provide tenements for them 

at Perumbakkam. These tenements are being constructed utilizing Gol/ GoTN 

grants and beneficiary contribution. The Greater Chennai Corporation has to pay 

the beneficiary contribution of Rs.5.00 Lakh per tenement (tentative) for these

tenements." 

In this state, in order to comply the order of Hon 'ble National Green Tribunal 
(South zone) order was requested to clear the 235 encroachers in S.No.239/2A 

of Ramapuram lake as per the report submitted by the Tahsildar, Maduravoyal 
Taluk by taking Biometric Data and also to Notice under Section 220 of the 

Chennai City Municipal Corporation Act 1919. 

Hence, Order of the Respected Principle Secretary /Commissioner was 

requested for the following,



1. To take Biometric Data of the 235 encroachers in S.No.239/2A of 

Ramapuram lake as per the Report submitted by the Tahsildar, 

Maduravoyal taluk. 

2. To issue Notice under Section 220 of the Chennai City Municipal 

Corporation Act 1919.

3. To submit an action taken report to the Hon'ble National Green Tribunal 

(South zone) regarding the removal of above mentioned encroachments. 

Submitted for orders. 

Executive Engineer/Z-11 Zonal Officer/Z11 

Senior Law Officer 

Regional Deputy Commissioner (South) 

Deputy Commissioner (Works) 

Principal Secretary/Commissioner 
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